@ CENTRAL ADMINISTRATIVE TRIBUNAL
\\» PRINCIPAL BENCH, RNEW DELHI ’

OA NO. 1185/2003 to 1212/2003
This the 18th day of May, 2003
HON 'BLE SH. KULDIP SINGH, MEMBER {J)

Q. A N . 11i85/2003

Dharamveer Singh

S/o Sh. Sher Singh.

Village Maihri. P.0.Gobuhana.
District Jhajjar (Haryana).

-

@..A_ Mo .. 1186/ 2003

Pitambar Yadav, . Lo wnEE
S/0 Shri Mohan Yadav, . T
Viltage Dabar Enciave,
P P.®.Jaffarpur Rautamor,
"W District Najafgarh,
Mew Delhi-110073.

QAN 1IBT/2008

Krishan Kumar,

S/o Shri Fateh Singh,
, Vil fage Khedka Gujar,
! P.0.Dulheda, : Sl

District Jhajjhar(Haryana). o R IR P

0. A Mo, 1 188/2003

° Ramesh, - _
S/o Shri Kartar Singh.
_Village Majhri,
3P .0.Gobuhana,
% “District Jhajjhar (Haryana).

Q. AN 1 1B3/2003

Jagdish.

S/o0 Shri fLaddu Lat,
Village & P.0O. lIssaput,
New Delhi-110073.

0. A. o 11190/2003

Sura]j Pral:ash,

S/o Shri Kewal Singh,
Vvillage & P.0. lssapur,
New Delhi--110073. !

Q. A Mo | 1S /2003

Jaivir Singh.

S/o Shri Nafe Singh,

Viltiage Majhri,
P.O.Gobuhana,

District Jhajjhar (Haryana).
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0.A . No. 1200/ 2003

Satveer,

S/o0 Shri Ram Chand.
Village Majhti,
P.0.Gobuhana,

District Jhajjhar (Haryana).

0.A.No. 1201 /2003

A3

Ganesh Yadav,

S/o0 Shri Mohan Yadav,
Village Dabar Enclave,
P.O0.Jaffarpur Rautamor,
District Najafgarh,

New Delhi-110073.

Raj Kumar, -
S/o Shri Prnthv&
Vlllage &wP«O" lssapur

Ramesh*Kumar,v

S/o Shr.i. Balwant Singh,
Village Méjhri,

P.0O. Gobuhana

District: Jha;;har (Haryana)

. Parmanand

) S/o Shri’ Bu;an Stngh

Village Magri,

P.O.Gobuhana,

District Jhajihar (Haryana).

0.A.No. 1205/2003

Rohtash,

S/o Shri Ramer Singh,
Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

0.A_No. 1206/2003

Mamman Singh,

S/o Shri Sukhi Ram,
Viltlage & P.O. Issapur,
New Dethi-110073.

Q.4 No. 1207 /2003

Bhim Singh,

S/0 Shri Sher Singh,
Village & P.O. Issapur,
New Delhi-110073.
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0. A No. 1208/2003%

Suresh Das

§/0 Shri Chattar Das.
Village & P.O. Mitrau,
New Delh,-110073.

0. 4. M. 1208/2003

Dharamveer , )
S/c Shri Sri Krishan.,
Village & P.O. Issaput .
New Delhi-110073.

0.A:No. 1210/2003 S et

Jai Prakash,
S/o Shri Anandi Ram,

o wtvillage & P.O. Jaffarpur,
New Delhi-110073. '

0.A.No. 1211/2003

Ravinder Rai,

S/o Shri Jaddu Rai,
Village Dabar Enclave,
P.O.Jaffarpur Rautamor, .
District Najafgarh,

New Delhi-110073.

! 0.A-No.1212/2003

Smt. Anita,

/o Shri Dharam Pal Singh,
Village & P.0. lIssapur,
“lew Delhi-110073.

A ,

7 "(By Advocate: Sh. L.C.Goya! alongwith
Ms. Man jusha Wadhwa and
Ms. Pratibha Kumari)

Versus
1. National Bureau of Plant Genetic
Resources, |.C.A.R., PUSA,

New Delhi—-110 012.
(through its Director)

2. The Indian Counci! of Agricultural Research
PUSA., New Deihi-110 012. .
(Through its Director General) —RESPONDENTS

O R DE R (ORAL)

I will decide the 0OAs-1185/2003 to 1212/2003 together ‘as

common issue of facts and law is involved in these cases.

;.
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2. Applicants are aggrievéd of the fact that despite their
continuous long service as caswual {abour as all the applicants
have been appcinted during the year 1277 to 1992 at different
times but they have not been regularised. ‘All the applicants
claim that they have been working for the last so many vyears
but have not been regutarised. For this purpose they have

retied on a scheme issued by Ministry of Personnel. Public

Grievances and Pensions., Department of Perscnnel &  Training

vi-de-© their OM .~ dated =6 .88 .0t~ “is further stated that

respondents vide order Annexure A-1 dated 29.10.88 has ordered

that as per the reccmmendations of the committee constituted

for 1{he purpose cohtinued in OM dated 7,6.88.i$sued by the-

Department'of Personne! & Training had appEgVédVQﬁefﬁgymehi‘of
wages to be made to the casual Iaboqrers:éngéééa a;;;&atj6ﬁaI
Bureau of Plant Genetic Resources, Jssap&rﬁand‘suﬁmfited tﬁat
respondents are act{ng in piecemeal fashipn and,afe issglﬁg
the orders basédv on “the DOPT ééhémé bf 7Jé;88'bQ£':éfé Jﬁdi
regularising the employees thbugh thére are.yacahgjeé;__ |

3. However, ccunsel for applicants was unable to point out f
any junicr to the applicants have been regularised or if any
senicrity list is being maintained. Counsel for appficants
has also been unable to satlisfy, if at all the applicants had
eser made aty reﬁresentat:on seek ing regularisation.
Applicant & counsel submitted that though applicants had been
agttating through their union for reguilarisation but it
appears that everything was only oral as no representation has
ever submitted by the Unicn has been annexed with the OA. The

fact that respondents had applied the scheme dated 7.6.88 in

pirecemeal fashion as per Annexure A-1, so 1t is quite manifest

that respondents in spirit appears to have accépted the schémé,m‘

of 7.6.88.
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q . i think these OAs can be'disposed of at this initial stage
fiself without issuing notice to the respondents with a
direction to them to examine the case of the applicants for
regularisation. if  the applicants can he regularised in
accordance with the scheme dated 7.6.88. l'hey should pass a

i

oigEaSesoned and-speak ing - order thereon.

b! 5. For this purpose, let these OAs be treated as

_ {,f S

RS the oopy of thls order to the respondents who are d:rected to
,passj_a'reasened:and speaking order thereon within a period of
3 months from the déte of receipt of a copy of this order .and

to. see to it that appllcants can be regularised within. the

framework of the scheme OAs stands disposed of.

' ~B...A copy of -'»v'th-'is'"“,df*‘c‘ie,}" be placed in all the files.

LU RULDIP SINGH )
Member (J)
‘sd”
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represehtation- of the appllcants and ‘same. be. sent a!ongw:th-A




